
                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

MC(WPC) No. 12 of 2015 
 

09.02.2015 
     

  Heard Mr. AS Siddiqui, learned counsel for the 

applicant who submits that vide order dated 04.02.2015, this 

Court has closed the respondent No. 5 to file counter affidavit and 

prayed that the said order may be recalled and he may be allowed 

to file counter affidavit. 

  Prayer is allowed subject to payment of Rs. 2,000/- as 

cost to be deposited with Registry. 

   Registry is directed to deposit the above mentioned 

amount to the fund of Director Social Welfare, Meghalaya, Shillong 

who shall utilize the money for the benefit of Juvenile Home. 

  Further, respondent No. 5 to file the counter affidavit 

on the terms and conditions as indicated above. 

  Ms R Paul, leaned counsel for respondent/petitioner 

as well as Mr. L Byrsat, learned counsel appearing for respondent 

No. 4 is present. The other respondents are absent without any 

steps. 

  List this matter after 2(two) weeks. 

  

 

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 72 of 2013 
 

09.02.2015 
     

  The matter came up for hearing but could not be 

taken up as Mr. SC Shyam, learned senior counsel for 

respondent is not present before the Court today. 

  List this matter after 2(two) weeks. 

 

 

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 284 of 2013 
 

09.02.2015 
     

  None appears for petitioner as well as for 

respondents. 

  List this matter after 3(three) weeks. 

 

 

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 348 of 2013 
 

09.02.2015 
     

  None appears for the parties. 

  List this matter after 2(two) weeks. 

 

 

JUDGE 

 

V Lyndem 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 379 of 2013 
 

09.02.2015 
     

  Heard Mr. P Dey, learned counsel for the petitioner 

as well as PS Nongbri, learned counsel for the respondents who 

submits that, the conducting counsel in this instant case Mr. 

BB Narzary could not come today and prayed that the matter 

may be fixed on 03.03.2015. 

  Prayer is allowed. 

  List it accordingly as prayed for. 

  

 

JUDGE 

 

V Lyndem 

 


